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Factual report in compliance of Hon'ble National Green Tribunal 
Central Zone Bench, Bhopal order dated 07-01-2026 in the matter 
of OA 194/2025 (CZ), National Nature Society V/s Principal 
Secretary, Department of Mines and Petroleum & Ors. 

Hon'ble National Green Tribunal, Central Zone Bench, Bhopal vide order 

dated 07-01-2026 issued following order /instructions in the matter of OA 194/2025 

(CZ) of National Nature Society V /s Principal Secretary, Department of Mines and 

Petroleum & Ors: ­ 
1. The contention of the learned counsel for the applicant are that the illegal mining 

activity of bajri is going on without requisite statutory permissions/ clearance/ No 

objection Certificate from concerned statutory Regulators and Authorities and without 

observing proper extraction mechanism, endangering environment and human life. 

2. A mining lease having ML No. 268/77 in favour Smt. Magan Kanwar W/o Shri 

Jaswant Singh Village Hadla Bhatian, Tehsil: - Kolayat, District: - Bikaner, 
Rajasthan, these people were found engaged in illegal mining, Similarly, Smt. Prem 

Kanwar W/o Shri Megh Singh: Mahendra Singh S/o Shri Megh Singh and Vinod 

Kanwar D/o Shri Megh Singh are also engaged in illegal mining at Khasra No. 73 & 

69 Village Hadla Bhatiyan, Tehsil: - Kolayat, District: - Bikaner. In this regard the 

mining department had filed FIR against these individuals in the year 2021. 

3. It is further submitted that till date no illegal action has been initiated against the 
violators in-spite of the lodging of the first information report for illegal mining. 

4. A substantial issue of environment has been raised. 

7. We also deem it just and proper to call a report on the matter in issue in present 

original application, from a Joint Committee consisting of: 

I. One Representative from District Collector, Bikaner, Rajasthan. 

II. One representative from State Pollution Control Board, Rajasthan 

8. The Committee is directed to visit the place and submit the factual and action taken 

report within six weeks. The State PCB will be the nodal agency for coordination and 

logistic support." 

Copy of Hon'ble National Green Tribunal, Central Zone Bench, Bhopal order 

dated 07-01-2026 is enclosed at Annexure-C-1. 
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Constitution of the Joint Committee: ­ 

In compliance of above Hon'ble Tribunal order dated 07-01-2026, the 

following officials have been nominated as members of Joint Committee by 

respective departments: ­ 
1. Shri Rajesh Kumar Nayak, Sub Divisional Officer, Kolayat, District: - 

Bikaner. (One Representative from District Collector, Bikaner, Rajasthan). 

2. Shri Rajkumar Meena, Regional Officer, RSPCB, Bikaner (One 

representative from the State Pollution Control Board, Rajasthan). 

Copies of the nomination letters are enclosed at Annexure-C-2. 

MEETING AND FIELD VISIT BY THE JOINT COMMITTEE: ­ 

Regular discussions were held among Joint Committee members in the 

reference to Original Application before Hon'ble National Green Tribunal. A meeting 

of Joint Committee was held on 24-02-2026 at 11:00 AM in chamber of SDM, 

Kolayat, District: - Bikaner to ask the information regarding the status of illegal 

mining at ML No.: -268/77 and Khasra No. 73 & 69 Village Hadla Bhatiyan, FIR 

status, status of NOCs from concerning departments as to examine the facts of the 

matter. Joint Committee was also decided to call Girdawar/Patwari of concerning 

area during field visit. List of attendees in meeting is enclosed at Annexure-C-3. 

Details of points discussed in the joint committee meeting are as follows ­ 
1. The representatives from the Mining Department informed that mining lease 

with ML No. 268/77 does not exist in village Hadla bhatiyan. However, FIR was 

fried for illegal mining at Khasra No. 268/77 in Hadla Bhatiyan. It is presumed 

that ML 268/77 has been inadvertently mentioned for Khasra No 268/77 in 

Hon'ble National Green Tribunal order dated 07-01-2026. 

2. The representatives from the Mining Department also informed that FIR was 

filed for illegal mining at Khasra No.: -268/77 and Khasra No. 73 & 69 Village 

Hadla Bhatiyan in the year of 2020. There is no FIR had been filed in the year of 

2021 for illegal mining at Khasra No.: -268/77 and Khasra No. 73 8 69 Village 

Hadla Bhatiyan. 
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3. Mining department was directed to provide the copy of FIR filed by mining 

department in the matter of illegal mining at Khasra No.: -268/77 and Khasra 

No. 73 & 69 village Hadla Bhatiyan as mentioned in Hon'ble NGT order dated 

07-01-2026. Also directed to provide present status of FIR & details of the legal 

proceedings, including information related to OIC made by the Mining 

Department after filing of the FIR. 

4. Mining Department directed to provide information was sought regarding any 

official action taken for mineral recovery in the case of illegal mining. 

5. Tehsildar Kolayat was directed to provide details related with any action taken 

i.e. cancelation of land rights of Khatedar as per rules in the matter of illegal 
• • mmg. 

A letter was also written for asking aforesaid information from concerning 

Department vide RSPCB, Bikaner Jetter dated 05-03-2026. Copy of letter dated 05­ 

03-2026 is enclosed at Annexure-C-4. 

FIELD OBSERVATIONS: 

After conclusion of the meeting, the Joint Committee conducted a field visit on 

24.02.2026 at Khasra No. 268/77 and Khasra No. 73 & 69 of Village Hadla 

Bhatiyan. During visit, Tehsildar, kolayat, Representatives from Mining department, 

Bikaner and Patwari of Village Hadla Bhatiyan were also present. The observations 

recorded by the Joint Committee during the said field visit are as following:­ 

1. During the field inspection, mining activity was observed being carried out on 

the Khasra No. 268/77. Copy of Moka Report prepared by Patwari for Khasra 

no. 268/77 is enclosed at Annexure-C-5. Satellite imagery of Khasra No. 268/77 

and adjoining areas of Village Hadla Bhatiyan for the period 2016 to 2023, 

obtained from Google Earth, is presented below for reference: 
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Satellite Images from 2016 to 2023 showing status of Area of Khasra No 268/77 

2. During the field visit, joint committee found that no mining activity was observed 

at Khasra No. 69, Village Hadla Bhatiyan and agricultural activity was found to 

be prevailing. Mining activity was observed being carried out on the Khasra No. 

73. As information provided by Patwari, Hadla Bhatiyan, the original Khasra No. 

V 
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73 has been bifurcated into five new Khasras, namely 247 /73, 313/73, 314/73, 

315/73 and 317/73. As per the Patwari Moka Report dated 24.02.2026 

indicates that mining activity was observed on Khasra Nos. 313/73 and 314/73. 

Copy of Moka Report prepared by Patwari for Khasra no. 69 is enclosed at 

Annexure-C-6 and Moka Report of Khasra No. 313/73 8 314/73 is enclosed at 

Annexure-C-7. 

3. Satellite imagery of Khasra No. 69, 247 /73, 313/73, 314/73, 315/73 and 

317/73 and adjoining areas of Village Hadla Bhatiyan for the period 2019 to 

2023, obtained from Google Earth, is presented below for reference: 
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Status of Khasra No 69 obesrved during Joint Visit 
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4. As per the records available with the Rajasthan State Pollution Control Board, 

no Consent has been issued for the Khasra No. 268/77, 313/73 and 314/73. 

Further, as per information provided by the Department of Mines and Geology, 

no mining lease/deed/STP has been executed for the said Khasras. In view of 

the above, the mining activity being carried out on Khasra No. 268/77, 313/73 

and 314/73 appears to be unauthorized and illegal. 

5. During the inspection, representatives of the Department of Mines and Geology 

informed to Joint Committee that a drone survey of Khasra No. 268/77, 69, 

247 /73, 313/73, 314/73, 315/73, 31 7 /73 and adjoining areas of Village Hadla 

Bhatiyan is currently being undertaken in order to determine the extent and 

quantum of illegal mining activity. Based on the findings of the said survey, 

further action including registration of FIR, imposition of penalty and initiation 

of proceedings against the concerned Khatedars will be undertaken. 

6. Tehsildar, Kolayat and Patwari, Hadla Bhatiyan informed that Khasra No. 

268/77, 69, 247/73, 313/73, 314/73, 315/73, 317/73 and adjoining areas of 

Village Hadla Bhatiyan is currently being undertaken in order to determine, 

where illegal mining was underway and after identification, initiate of 

proceedings regarding cancellation of Khatedari rights as per the Rules. 

Action Taken report so far: ­ 

• As per the records available with the Rajasthan State Pollution Control Board, 

no Consent has been issued for any mining activities at the Khasra No. 268/77, 

313/73 and 314/73. In this context it is also submitted that Mine (Group-II) 

Department, Government of Rajasthan has issued a Circular on date 

05/07/2021 regarding prevention of illegal mining. As per this circular 

responsibility for prevention of illegal mining lies with Forest Department in 

Forest areas, Mining Department in Non-Forest Areas, Tehsildar in Khatedari 

land and District Collector/ RIICO/UIT/other land authorities • 
1n 

Converted/Industrial Land. Copy of Circular dated 05/07/2021 is enclosed at 

Annexure-C-8. 

• As per details provided by Mining Department, Bikaner that earlier FIR was filed 

for Khasra No. 268/77 vide FIR No. 24/2020 dated 05/03/2020 and for Khasra 

No. 69 & 73 vide FIR no. 23/2020 dated 04/03/2020. In Both FIR matter, 
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Challan has been presented in Hon'ble Court and however no penalties have been 

imposed due to matter under sub-judice in Hon'ble Court. No fresh FIR has been 

filed for illegal Mining in the said Khasras. However, case has been filed in 

Hon'ble Court for illegal mining at Khasra No. 313/73 and 314/73 Village Hadla 

Bhatiyan. Copy of letter received from Mining Department is enclosed at 

Annexure-C-9. 

• As per details provided by Tehsildar, Kolayat that case has been filed in Hon 'ble 

Assistant Collector Court and Sub-Divisional Court, Kolayat for cancelation of 

Khatedari rights of Khasra No. 268/77, 313/73 and 314/73 under Rules 177 

and 212 of Rajasthan Tenancy Act'1955 due to illegal mining activities was found 

at said Khasras. Copy of letter received from Tehsildar, Kolayat is enclosed at 

Annexure-C-10. 

(Rajkumar Meena) 
Regional officer 

Joint Committee Report in the matter QA 194/2025(CZ) 
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Annexure C-1 

Item No.06 

BEFORE THE NATIONAL GREEN TRIBUNAL 
CENTRAL ZONE BENCH, BHOPAL 

(Through Video Conferencing) 

Original Application No.194/2025(CZ) 

National Nature Society 

Vs. 

Principal Secretary, 
Department of Mines and Petroleum & Ors. 

Applicant(s) 

Respondent(s) 

Date of Hearing: 07.01.2026 

CORAM: HON'BLE MR. JUSTICE SHEO KUMAR SINGH, JUDICIAL MEMBER 
HON'BLE MR. SUDHIR KUMAR CHATURVEDI, EXPERT MEMBER 

For Applicant (s): 

For Respondent(s): 

Mr. L.S. Kachhawa, Adv. 

None. 

ORDER 

1. The contention of the learned counsel for the applicant are that the illegal 

mining activity of bajri is going on without requisite statutory 

pennissions/clearance/ No Objection Certificate from concerned Statutory 

Regulators and Authorities and without observing proper extraction 

mechanism, endangering environment and human life. 

2. A mining lease having ML No. 268/77 in favour Smt. Magan Kanwar W/o 

Shri Jaswant Singh Village Hadla Bhatiyan, Tehsil Kolayat, District Bikaner, 

Rajasthan, these people were found engaged in illegal mining. Similarly, 

Smt. Prem Kanwar W/o Shri Megh Singh; Mahendra Singh S/o Shri Megh 

Singh and Vinod Kanwar D/o Shri Megh Singh are also engaged in illegal 

mining at Khasra No. 73 8 69 Village Hadla Bhatiyan, Tehsil Kolayat, 

District Bikaner. In this regard the mining department had filed FIR against 

these individuals in the year 2021. 

0.A. No. 194 /2025(CZ) 

1 

Page 13 
National Nature Society Vs. Principal Secretary, Department of Mines and Petroleum 8 Ors. 

282



3. It is further submitted that till date no illegal action has been initiated 

against the violators in-spite of the lodging of the first information report for 

illegal mining. 

4. A substantial issue of environment has been raised. 

5. Issue notice to the respondents, returnable within four weeks. Respondents 

are directed to submit their reply within six weeks through E-filing portal, 

preferably in the form of searchable PDF/ OCR Support PDF and not in the 

form of Image PDF. 

6. Applicant is directed to take necessary steps for service to the respondents 

by both ways and also on available email. 

7. We deem it just and proper to call a report on the matter in issue in present 

Original Application, from a Joint Committee consisting of:­ 

i. One representative from District Collector, Bikaner, 

Rajasthan. 

ii. One representative from State Pollution Control 

Board, Rajasthan. 

8. The Committee is directed to visit the place and submit the factual and 

action taken report within six weeks. The State PCB will be the nodal agency 

for coordination and logistic support. 

9. Applicant is directed to supply the copy of the application and relevant 

documents to the Committee and Respondent(s] within a week and after 

compliance of service, the applicant has to submit an affidavit that the 

notice and copy of the application have been served upon the Committee 

and respondent(s). 

0.A. No. 194 /2025(CZ) 
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10. The report in the matter be filed by the Committee through email at 

ngtezbbho-mp@gov.in preferably in the form of searchable PDF/OCR 

Support PDF and not in the form of Image PDF. 

List it on 19 March, 2026. 

Sheo Kumar Singh, JM 

Sudhir Kumar Chaturvedi, EM 

07t January, 2026, 
OA No. l 94 /2025(CZ) 
PN 

0.A. No. 194 /2025(CZ) 
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GI-CZ/B/Jud./2026/30 Bhopal, Date:/{ /01/2026 

To, 

i. The District Collector, 
District- Bikaner (Raj) 

ii. The Member Secretary, 
RS PCB, Jaipur (Raj.) 

Sub: Compliance of order in Original Application No.194/2025(CZ) titled as 
National Nature Society Vs Principal Secretary, Department of Mines 
and Petroleum & Ors. 

In compliance ot order dated 15th January 2026 passed by the Hon'ble 

Pnncipai Bench in Original Application No.194/2025(CZ) titled as National Nature 

Society Vs Principal Secretary, Department of Mines and Petroleum & Ors. As per the 

order, a Joint Comnmttee has also been constituted comprising of officials duly 

authorized by:­ 

i. One representative from District Collector, Bikaner, Rajasthan. 
n. One representative from State Pollution Control Board, Rajasthan. 

I 

I he Committee is directed to visit the place and submit the action taken report within 
/ , s eeks Ihe State IeB will be the nodal agency tor coordination and logistie 

h ',port. 
the report in the matter be filed by the Committee through email at 

r�" 11,�1, 1h!Jli<••r111:,ri g<•\· 111 .,r1•f1·r.ibl\ i11 tl1i· 1,,r111 11f .;c;ircl1t1l,ll' 1'1)1=/t X.'I{ st1pp,1rt PD� 
and nut m the torm ot nae I'II, as the met late of hearing is I9 March, 2u25, 
1 
• i rler n i ass formed that an email in this regard has already been 

swnt ta vour office on 16-0-2026 and which can also be obtain from official website of 

NGI twwwrentribunal.gev.in). 

'ease akt@ledge the rett1pl, - '-"-"- -·'-'-- ' 
Col'e·to Qfice, Lianer 
Sec:on....7t1.:....... 
SIi O t ·/tl,t .ht...woo...al0..ldldh. 

I es .·« 
( Dharmendra Kumar Singh ) 

Penna I 
Collator......tho­ 
AM'» .dm (l 0S...... 
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Registered Post/ Dasti NotiKe 

oIe/ 202. Bhopal, Date 1{ /01/2026 

BIORI IHE NATIONAL GREEN TRIBUNAL, CENTRAL ZONE BENCH, BHOPAL 

Origional Application No.194/2025(CZ) 

National Nature Society Vs State of Rajasthn & Ors. 
To 

District Collector, Bikaner, 
Rath Khana Colony, Bikaner, 
Rajasthan 334001 
Email dm-bk-rnie_in 

R-2 

:: NOTICE ON ADMISSION :: 

Whereas an application has been filed by the above named applicant(s) under 
section IM) read w.th 14, 15, 16 and 17 of the National Green Tribunal Aet, 2010 
rd atter preliminar. hearing, the Hon'ble Inbunal has been pleased to admit the 
Apphcaton and issue the notice 

rules 
Therefore, notice is hereby given to you to submit reply as per procedure and 
n this matter betore 19.03.2026 at 10.30AM; duly instructed to file 

response/ reply alongwith supporting documents, if any, as per the direction ot the 
Hon ble Tribunal, betore the said date. 

Take notice that in case of default, the said application will be heard and 
determined in absence of reply 

' ' l %. ' 

Gen under n hand and the seal ot the Iribunal, this the'6 (1 26 
Notice • Petition Copy. 

f 

I 

I 

( Dharmendra Kumar Singh ) 

"«r 
• .' • • 1/ 
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Item No.06 

BEFORE THE NATIONAL GREEN TRIBUNAL 
CENTRAL ZONE BENCH, BHOPAL 

(Through Video Conferencing) 

Original Application No.194/2025(CZ) 

National Nature Society 

Vs. 

Principal Secretary, 
Department of Mines and Petroleum & Ors. 

Applicant(s) 

Respondent(s) 

Date of Hearing: 07.01.2026 

CORAM: HON'BLE MR. JUSTICE SHEO KUMAR SINGH, JUDICIAL MEMBER 
HON'BLE MR. SUDHIR KUMAR CHATURVEDI, EXPERT MEMBER 

For Applicant (s): 

For Respondent(s]: 

Mr. L.S. Kachhawa, Adv. 

None. 

ORDER 

L. The contention of the learned counsel for the applicant are that the illegal 

mining activity of bajni is going on without requisite statutory 

permissions/clearance/ No Objection Certificate from concerned Statutory 

Regulators and Authorities and without observing proper extraction 

mechanism, endangering environment and human life 

2. A mining lease having ML No. 268/77 in favour Smt. Magan Kanwar W/o 

Shri Jaswant Singh Village Hadla Bhatiyan, Tehsil Kolayat, District Bikaner, 

Rajasthan, these people were found engaged in illegal mining. Similarly, 

Smt. Prem Kanwar Wfo Shri Megh Singh; Mahendra Singh S/o Shri Megh 

Singh and Vinod Kanwar D/o Shri Megh Singh are also engaged in illegal 

mining at Khasra No. 73 & 69 Village Hadla Bhatiyan, Tehsil Kolayat, 

District Bikaner. In this regard the mining department had filed FIR against 

these individualn in the year 2021, 
I 
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has been initiated 3. It is further submitted that till date no illegal acton 

t ·formation report for against the violators in-spite of the lodging of the first 1n 

llegal mining. 

4. A substantial issue of environment has been raised. 

5. Issue notice to the respondents, returnable within four weeks. Respondents 

are directed to submit their reply within six weeks through E-filing portal, 

preferably in the form of searchable PDF/ OCR Support PDF and not in the 

form of Image PDF. 

6. Applicant is directed to take necessary steps for service to the respondents 

by both ways and also on available email. 

7. We deem it just and proper to call a report on the matter in issue in present 

Original Application, from a Joint Committee consisting of:­ 

i. One representative from District Collector, Bikaner, 
Rajasthan. 

ii. One representative from State Pollution Control 
Board, Rajasthan. 

8. The Committee is directed to visit the place and submit the factual and 

action taken report within six weeks. The State PCB will be the nodal agency 

for coordination and logistic support. 

9. Applicant is directed to supply the copy of the application and relevant 

documents to the Committee and Respondent[s]) within a week and after 

compliance of service, the applicant hns to submit an affidavit that the 

notice and copy of the application have been served upon the Committee 

nnd respondent[s). 

t 
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• 

10. The report in the matter be filed by the Committee through email at 

ngtczbbho-ma@gin preferably in the form of searchable PDF/OCR 

Support PDF and not in the form of Image PDF. 

List t on 19° March, 2026. 

sheo Kumar Singh, JM 

Sudhtr Kumar Chaturvedi, EM 

07 January, 2026, 
0A No,194/2025(C2) 
PN 

l Page 21 
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Rajasthan State Pollution Control Board 
Headquarter, 4, Institutional Area, JhalanaDoongri, Jaipur-302004 
Phone :0141-2716804, 2716800 e-mail :member-secretary@rpcb.nic.in 

Helpline No.: 0141-2716877 
No. F.10 (807) RPCB/Legal/NGT/2026/[311-131g Date: 03/o3/esgg 
Regional Officer, 
Rajasthan State Pollution Control Board, 
Bikaner 
Mobile No. 9413447806: 
Email: ro.bikaner @gmail.com 

Subject:- Nomination of Member as well as Nodal Officer to Joint Committee in compliance with the Order dated 
07.01.2026 passed by the Hon'ble National Green Tribunal, Central Zone Bench, Bhopal in 0.A. No. 
194/2025 (CD), titled National Nature Society V/s State of Rajasthan & Ors. 

Sir, 

This is with reference to the subject cited above. The Hon'ble National Green Tribunal, Central Zone 
Bench, Bhopal, vide its order dated 07.01.2026 in Original Application No. 194/2025 (CZ), has constituted a 
Joint Committee and inter alia, directed as follows: 

7. We deem it just and proper to call a report on the matter in issue in present Original Application, 
from a Joint Committee consisting of:­ 

i. One representative from District Collector, Bikaner, Rajasthan. 

ii. One representative from State Pollution Control Board, Rajasthan 

8. The Committee is directed to visit the place and submit the factual and action taken report within six 
weeks. The State PCB will be the nodal agency for coordination and logistic support. 

In compliance with the directions of the Hon'ble Tribunal, you are hereby appointed as the Member as well as 
Nodal Officer representing the Rajasthan State Pollution Control Board in the aforesaid Joint Committee. You 
are directed to coordinate with al\ concerned authorities and ensure timely submission of the report in 
accordance with the directions of the Hon 'ble Tribunal. 

A copy of the Tribunal's order dated 07.01.2026 is enclosed herewith for your ready reference and 
necessary action in the matter. 

Encls-As above. 

(Kapil Chandrawal) 
Member Secretary 

Copy to following for information and necessary action: 
1. District Collector, Bikaner, Rajasthan. 

Member Secretary 
Document certified by KAPIL 
CHANDRAWAL <kcmnit 1hoo.co.in> 

RajKa] Ref No.: 
20279288 

eSign DSC 

Digitally 
Chandra 
Designati 
Date :03- 

ber Secretary 
6 12:4144 
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Annexure C-3 

Joint Committee meeting is held on 24-02-2026 at 11.00 AM in the chamber of SOM, 
Kolayat, District: - Bikaner under in the matter of Hon'ble National green Tribunal 0. 
A. No. 194/2025 (CZ), National Nature Society V/s Principal Secretary, Department 
of Mines and Petroleum & Ors. List of attendees in meeting is as under: - 

s. Name of Officer Designation & E-mail Sign 
No. De artment 

s44a»d.«rt 1. jel » Njk, SDO, el«el 
2. one» Ko ax 7DR Re.Are.d 141a.4.p.4Ori«k • 

-=1 

3 Sc le-sh Dc RI~no m¢-) 
mc. [kaa@nj 5. 

A. 
. "' 

l1 a.< e. 
plea- £ +, 

- dkakjn.5i JC€, RsRcG Ro 0toe 4«- -.D2- $ 

¢ ' ' kc.o c¢, es0c@ {· evo@ W <, 1. 
).ron P«ten,­ S·«)k41+@9mi. £% > 

7. 0)¢ - 
5 g. 5ts« 11%L4 mcG re .ok»urevj e. ' • 

.,_ 

292



REGIONAL OFFICE 
RAJASTHAN STATE POLLUTION CONTROL BOARD 

Plot No SPL-33, Phase-2nd, Bhichhwal Indusrial Area, 
Bikaner - 334001 

Annexure C-4 
7+ 0151-2250006 

-• - 

environnment.rajasthan.gov.In l 
Date:2s/@3/2026 " 

- •• 

@a 
qr Email:-ro.bikanera gmail.com 

RPCB/RO/BIK/Legat-49/ 389- 1H 

I 

Mining Engineer 
Department of Mines & Geology 
Bikaner 

• 

. 
Subject:- In the matter of Hon'ble National Green Tribunal O.A. No. 194/2025(CZ) 

National Nature Society V/s Principal Secretary, Department of Mines and 
Petroleum & Ors. 

Reference :- I. Hon'ble National Green Tribunal Order dated 07-01-2026. 
2. Joint Committee meeting held on dated 24-02-2026 in the chamber of 

SDM Kolayat. ' 
Sir 

With reference to above subject matter and in continuation of the Joint Committee 
meeting held on 24.02.2026 in the matter of Hon'ble National Green Tribunal O.A. No. 
I 94/2025(CZ) National Nature Society Vis Principal Secretary, Department of Mines and 
Petroleum & Ors. As per discussion of joint committee, you are requested to please 
provide following information related with aforesaid Hon'ble National Green Tribunal:- 

I. Copy of the FIR filed by mining department against illegal mining at ML No. 
268/77 and Khasra No. 73 & 69 as mentioned in the Hon'ble NOT order dated 
07-01-2026. Present Status of FIR & details of the legal proceedings made by the 
Department after filing of the FIR. 

2. Copy of any other FIR filed by mining department recently against illegal 
mining at ML No. 268/77 and Khasra No.73 & 69. 

3. Any Information regarding the monitoring mechanism adopted by the 
Department thereafter. 

4. Details of any penalty/compensation imposed on the concerned persons, along 
with the present status of recovery. 

You are requested to please provide aforementioned information to the joint 
committee and also submit other relevant documents/facts related with above Hon'ble 
National Green Tribunal matter. So that further formal proceedings can be made 
regarding factual report submission and action taken report in the matter. 

Yours faithfully 

(Rajkumar Meena) 
Regional Officer 

Page 24 

Copy to:­ 
1. SDM Kolayat for information please. 
2. Tehsildar, Kolayat, you are requested to provide details related with any action by 

Revenue Department against illegal mining at ML No. 268/77 and Khasra No. 73 
& 69 as mentioned in the Hon'ble NOT order dated 07-01-2026. 

Regional fficer 
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Annexure C-5 
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Annexure C- 7 
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Annexure C-8 
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Annexure C-9 

IHeIa Har 
auferu af afrzrr, ra qi fsra far, Alar 

avian.- &a3I/{a /3F11/2025--26/ feeira 

3fa Au 3fra»8i, 
Hema au geu fuja ad, 
fa» [ 

fez--In the matter of Hon'ble National Green Tribunal O.A. No. 194/2025(CZ) National 

Nature society V/s Principal Secretary, Department of Mines and Petroleum & 
Ors. 

git.-3Ta ia 3809--1 feaia 05.03.2026 I 

ere, 
taa far«fa fea ~ fa anus grr a& n aar at f«ga ad 

fa -- 
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Validity unknown Signat ire valid 

Digitally signed teal sh Prakash 
Purohit 
Designation. 'Engineer 
Date: 2026.03. :51:471ST 
Reason: Approved 
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2020 

N.CR.- At.ar.ft 
II.F.At4ta 'rf-4 

Is2 

FIRST INFORMATION REPORT 
(Under Section 1540rpe 

(TH mi fi) 
(8Tr 154 r f.am #Re «A 

P.S. 
(7a: v7HA 

Date and Time of FIR 
(fart 41 ff/a4] 05/03/2020 11.23 13 

Acts section 

.%%% «fr ]« 
379 ] 

No. 
fi): 0024 

• - No. 
#) 

4 Ti 1860 

21(4) 

04/03/2020 

11.23 s 

Time To 13:40 as 
(er« «): 
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(e«): 

Date & Time 05/03/2020 11.23.00 s 
(fi ti err«) 

13:40 as 
05/03/2020 

019 

Time From 
(r«r ~): 
Date 
(fain): 

Entry No. 
(ff2 i.): 

Time Period 5 
(« are«f): 

() Information received at P.S. 
(«rat Il rr Tr gt): 

(c) General Diary Reference 
(rarr ie#): 

a Occurrence of offence (3r ft ear): 
j: arr Date From 4/03/2020 

(fai Ry: 

zfrr, 30.81 f.# 

' 

Beat No. 
(fe i.): 

District(S ) 
frer (aw) ): 

Type of Information (gr«r +r 6Tr: 
Place of Occurrence (ea1err'): 
1. (a) Direction and dlstance from P.S. 

(«RR far st @): 
(b)Address(rar): a #. 268/77 zeari sf2qra 

add, outside the limit of thle Polios Station, then 
(f mm fr i r { in) 
Name of P.S 
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(Natonaiy(op%, 
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='ITT>$".:, ,.,�,.fl. aflQsl,t, all'!ir➔<, '''""''"· '"'0 
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by the com ""oi% aay in rep"ng"{tin: (f, fs aft&hi 
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-·-- 
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1. District 
(fr): 

EIRSL INFORMATION REPORT 
(Under Section 154 Cr.P.C.) 
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(a 154 r fr ifr it a) 

P.S. 
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LL.F.4 Ma srt rf-IL 

0 
2020 
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(r.t.) 
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04/03/2020 

04/03/2020 
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038 
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(« ~ fan stc @): 

(b)/ an#. 73a4 69 zreai fr 
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@. Complainant / Informant frreat/ a4. 
a " 

(b) Father's Name (f a. under% 

N.C.R. ·ft.arc.f 

• 

r (d)Nationality (ape 

Id Number 

1990 

S.No. Id Type 

(c) Date/Year of Ba 
(r ff/ 4. 

(e) UID No(git t 
(f) Passport No. (eE «. 

Date of Issue Place of lee% 
(nrR 49n. (n& mt. (g) ld details (Ration Card, Voter ID Card,Passport,UID No.Driving License,PAN) (re fc m% «err nra r, re»,arr i i,pf ntea. 

• 

S.No. (T. Address Type Address .) (ar r r (ran 
af. izra jj af, sfrart, fr, zrsera, 

1 +fr rat 
mitr ala z air#i, {teas, fr«it, err, 

2 eft a 

(h) Occupation (r«ere: 
(i) Address(a): 

(j) Phone number 
(Cr a.)y: 91-8875888818 

' . 1 I aa 
I 

far.ifi sf nsa 2 Fief 

far.ifi sf rsa 3 fa.- . re aat 

. +Tr, drRt, rr, rca 
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• 

,« Total value of property stolen(ln Ret.) 
(a gt if r gr perts in ) 

11.Inquest Report /U.D. case No, f, (er A, 
·+'ary (H fr f&/.A.re«r n., «f inf i: 

S.No. [UIDB Number 
.tt.) [(rt.t.#. tit 

N.c.RB.M.sr.f 
IL.F.4e#a rt rt-4 

13. Action taken: Since the above information reveals commission of offence(s) u/s as mentioned at Item No. 2 

(# f #rt: sf ar srr@ ~ ar var { f ra r @r t.2 tr ra gar &: 
the case and took up the investigation (er sf fr r de tr i fr fr«r rr: 

or (m) 

(2) Directed (Name of IL.O.): Arvind Kumar Ya, Pank pr fr# 
(st afrsr& r ): (7): 
No( · ) to take up the lnveollglillon �· rmwittt$1ilqlilwfffl...., cwl41) .: 55 

(3) Refused investigation due to 
(iii fRrq: 
or ( rr ir fn, I) 

(4) Transferred to P.8.(«171): 
on point of jurisdiction (ii ifre i rosr eif). 

F.I.R.read over to the complainant/informant,admitted to be correctly recorded and a copy given to the 
complainant/informant free of cost. 

frrref/wef ir ff r w gent rt, @ ff tr f fps frrrf it @ rip 
R.OAC.(rc.a..ft.) 
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Annexure C-10 
• 

-- 
• THVOIT Hal 

a1fer as#are (Ha) aaraa frat &a 
aria :-- al/{&R/a/26/379 fRaia :-- 09/03/2026 

TO, 
REGIONAL OFFICER 
REGENEL OFFICE 
RAJASTHAN STATE POLLUTION CONTROL BOARD 
PLOT NO. SPL-33, PHASE-2" BHICHWAL INDUSRTIAL AREA 
BIKANER- 334001 
Bikaner. 

fua:- In the matter of Hon'ble National Green Tribunal O.A. No. 194/2025(CZ) National 
Nature Society V/s Principal Secretary, Department Of Mines and Petrolium & 
Ors. 

ei:- 8Alu 3far?\ Departement of Mines & Geology l RPCB/RO/BIK/Legal­ 

49/3809-11 Dated 05/03/2026 a ~j 
' erea, 

qjaa fa qi ifa a ief flea ~ fa in the matter of 

Hon'ble National Green Tribunal O.A. No. 194/2025(CZ) National Nature Society V/s 
Principal Secretary, Department Of Mines and Petrolium & Ors. ~j affa fjjfe 
ri ief fq~ fr 8 ­ 

• 

• @us q1el 

2.77 @HS la 268/77 

• 
HI Hen 

ma a uf srerziaftie nf rrq 
• s aloe BT&el aaera sale alara ] 

g " sf ore arm ear las7rs la%lnsocs 
reera aefa alaua a aruuuf) aia fen a 3.20 &aea 
rrzfRis snfR rorqa fa?t srsen raailera 
re.ha roe sale aare p 

81Sal 314/73 • 
4.07 au& qanl 

a~eh a fee rHo a»raa&t 3feu 1955 a~t et 177 a 212 a 3r.fa 
aer a zaer? afar wara a a~ a) 3rruflr ef fa)t& fa~) an 
q Alu =ureru era eae qd a gave 3far? alee a zej 

are era aaru un gar ~ Ha gar ma#lu =uera era ae@re 
qi ~a q@vs 3fa? a)era zei a 8y 

• 

- )-1ige44 
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• 

' 

n srea feua ~ arr yin 69 arer&l o.4z Bae_nf a ief 
la iia rear{ {I ad ha iia orrR m srseit fear a err 
yin 69 arer&l o.47 Baez nf_#j al% aa af a8t & gaa a? ggy peal 

rga 8 fu sfauf) a~t ha art gr@eilan·of a_ 3mum#t am~gryef re fa 

& 

• 

I 

gi:- HRH/26/380--381 
afafaf: 

(gr @ix rs) 
aeferer (urea) 

al crud 
f2ia :- 09/03/2026 

• 

­ 

• sf fret aerae srea, &a a a # re a<re 
2. s# sq@vs fart nslea, 8a aft at we aaref 1 

as#flare (rorear) 
q»la 

• 

• 
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+, 

• 

• 

' 

• 

e • Al Sa e] 

+ 3~ 

z. aa • cs an ·.+ ·at7 

c.sf #z »rlr, Prhz fir 
, 9, ,r , ) ! 
lg alca nrf? Ti Jan3773% 

% » ; 4 fr 

2 ( 

Paar .3 - J »5 7 
� 

r 
/J 

• 2a»e ..:i.... .rf j 7a Vet f4 i) • 46 J-J 3 aJ 

l27 

• 
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aT •. Is enfeura 
gear sear: rserfeura 
ff.- nor 

• 9_ rnr agate.:- alerua 
fret.- far# 

if~ de 3TEI Fi@- 2073- 2076 

f ta I HT:- I. arR 
~bro»er al gar- &au 
IT &I u:- 147 
IT Vi gr- 128 

a qt-26 (1 
2fR fa 169 a 

&&I:-1of 1 

if e 3TR Fi:- 2073-2076 
snail 2076 (af 2019 ) ~ end 

• 1. a'at ufa fti fRe- 1ys f- rra er~s @Re 3r.fa.. 1.8.470,505 
2. rarff#is g if#is fer- 1y5 sf~- rrqa ar.~ r 3rfda.- 1.8.470,505 
3. Raf#is g ifis fer- ys sf- rsrqa a.~ eRr 3r.fa.- 1.8.470,505 
4.fa« g# ifig fer- 1/5 snfR- rsrqa r. Rr 3I.fa.- 1..470,505 
5. frafie g rfti fer- 1ys sfR- raga ar.~ er 3r.fa.- a1..470,505, 

• re7 
a gr fiat sr=Hur a mfra 

via em qr ratawur ei«en a fa 
feuufl 

64 8.3500 ass uren 8.3500 8.35 la TiaaUr: 670 12/08/20258.al 

«tsrs qren 69 0.4700 0.4700 0.47 

ads re 73 3.8200 3.8200 3.82 

aer ewe-3 12.6400 12.6400 

3near a#l eat.­ 
3~a a, IT- jljlkj 
afafRf i.- 76862 
fl Rn -09/Mar/2026 0443.00 PM 

.H- 244291971476705 

{-aar aft ear.­ 

gar- Ikjljkl 
3n&.f.- 172.29.170.214 

aa r? a ar era. a»lea 

https://apnakhata.rajasthan.gov.in/qr.aspx?usn=244291971476705 [i]; 
Page 47 

• 

HI&ref- POONAM KANWAR g- a&fleer 
serer fa - 12/Aug/2025 0402.00 PM 
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• 

• 

rel4ra 

arAu uaueu erue erae qd 
q as afra? aerua 

rs urf} as~erer (rurea) aerue fre far (rH.) 1 
• 

re/r 3 3r=fa 212 
rreerr=r area& grff4 1955 

• 

1. Fr aier uft srer@iaftis nfe rrqe far# srsen 
aerue y 

2. af &fader, aorufera rra gad fsra fr fa» I 

• • 

e rfi rrera rf) 
g ( ) a)eye a&Ire (Ira) alerue 

fen Aa» 

• 

• 

. ' sea, 
ref r ref a8 a fr sari gga & -- 

1. ze t fa geff ru qa am~ea ar=rife er 177 Rrreera area 3rfefa 
19s5 »a4uft arent a~ rerere ea fun g3n 8&I 

2. ze t f greff a = z & srsen raaea a ea rr =iae 
268/77 erer& 2.7 ae fa»en ads en fRaf~ ef ~f 

3. ze & f» arreffai saa af f # q rra ad far sn sr ~I sit 
af nf s sraf ard f»~ si arer@ ref a he sssia ~ en 
faf ad am fr s ~ ad vii at »f # sea &l 

4. ze t f» arreff g araeu ~e ff a as sf~ra ra st net ~ fa 
3rreffor a farer le ansn ar ssr srerea arenr ~ ra a?I 

s. ze ~ f eff farfee nf a» vs stsse ~ at s me er gee 
afar a» vigor7 a mn g@ s arn f raff a er &I sra: a =rarer .gnrt. arreffrr frerrs u ar saee t 
fern ewarrear er ar srf f 8l.ant. a fat eea greff a qr ~ s 

rf~ sreen{ fersn areffor a taf arf ~e re mu n~ 

a 

• 

aural 

# gen a adra asferer (rra) aeuaI frera seer A~ gifa»e ~ 
ref=n a~t e in 1 a s affe a aez ar &r a eu sra gfre 
aft zi as am am fRai .....at ~gar alaraa frenra 
ra enfe fur an &L 

• - 
aria Rrs) 

aefere (rrea) 
8@rare 
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• • 

pr#) =rare4u rerurq erae qd 
qr sq@rs arfra»? aerurar I 

• 

RrS) 
asfrerer (rrear) 

gr-re 

rqerz7fa 

an 
1. HT aaR qf siaftie ft rrq frarf green rearer ares#re 

a»rue L 

2. f sfrzia, a»rafera era qi n frsna fr Ara» 

1off 
rrera sift~ aedsrere (rrar) aaura fren a»r (r1.) I 

ras gn ae sre asflrer (rrar) asnrra af f» fr araare 
rrerqda aura ardt -- 

1. ze f» ref=r qa 3ref er 212 reIT arear? grfefu 1955 a 
tr in 1 mar s a ma f aez @t tl sea au fed n~ ~t 

2. ze fa ae er a at ga ref a a 3f= 3i sn a gr nr~ 

• 

qiaa rqer 3 a tr 1 al z a nz f ez &t tt sea aura fa~ ~ 
3 at ez ern, gr a f»run i ~ 

• 
• 

• 
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• 

aql 

• 

lk,,ye6 

z" 
oA• 

rr +Hr 

• 

• 

• 

• 

• 

site uteri zr en afR nf ts .z!'H. 1f 
«e@+maa«sass.~," + +@a@a ti 
sir. wrrt a fs frrra rfae ±e fir t &I 

• 

er 
w1-i«z sc «areal 
f) rs.m,Rs 

• 

• 

• 

t 
l 

• 

I 

• 

' • 3 
• • • 

• 
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• • 
,I 

, 
• 

• 

• 

" r a. »¢] 

ggrl 

J 

rs= sill 
oa.allz oaf an t aaT+ 

41012 

el /)r «5 

2¥ 3 
� 

au, .aa. s 

48/77 
@fn 

• 

• 

• 

r7]n75 

3,e 
2,2.2% 

1Rrrc 

I 
terLb 

vat mantis 
1 ca0') 

• 

• 
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, 

Scale 1.2000 

, 

23/416 

NIC -8HUNAK SH, 

ft 4/02/20276 04 154 Ls, 

y x qt mu 

• • 

417/275 

ta¢out 

«re nun sit uhey 
na sh 
t mare 

• 

316/73 

• • 

fer hes.e 
a& en. rt 

.268/77 277@Heciare r ;ii4gt zau 67 f fa[eisre era ]: «sre ran [ 2.7700, 2.77] 
1.)ear tr see=aft fen- gf sfR- arera at. ~ «er .fa.. a,8.439,441 

• 

41 I 4124394 

• I I I () r ' I 
42 I I 

.,. 
247773 

5 • 

hi! 
• . I • 268/77 

I 

• 

t: ¢. v aee pf & anae@ fRq A 
2. a uut fa#t #ft =arareuq eeu 
3. ff~zit ha/afa faff nr asar At 

fen/asfte aruferq # tiqef at 
Page 52 
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• 

IT r:. rarrraarr 
art r:- 8rem»rfra 
fr.f.• no# 
aft:. «crrra 
fin:. fret 

77«7 7TR­ 

if stirrer rur rra :- 2073-2076 Hai? 2076 ( rf 2019 ) i +nf 
f sn# :. a.ore 
a ft iri:. tr 
Tr +Hr r:- 114 
ar +r gar:- 90 • 

er ft-26 () 
(fri fr+ 153 1 

1. fa arr«mfr fret- vi fR- rrga er. ~e er .fa..- 1..439,441, 
rnr re fi affu nz firer~iarua mer# it fr 

268/77 • 

a?-1 

2.7700 E ran 2.7700 2.77 
2.7700 2.7700 2.7700 

rarer rear a feat« 
• 

rfa tare: 699 17/04/20257HF 

via ff # rar& i fRm }p 
gr aw ff fr =rarau i ref # sift fat a rrarkp = a ar~ # ff 24-Feb-2026 

NIC] 

• 

• 
• 

• 

• 
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• 

• 

1955 

Page 54 

rarer ae?le 

. 
• 

RTS) 
es@ere (rrea) 

ca a«as sea 
eefterer (rrea) aerate 

fr«en 8are I 

• 

• 

grefr gar 3r-fe tr tr7 rwerra arerar? 3fRfuH 

• 

• 

• 

• 

1. 

• 

323



/ 

• 

• 

• 

• 

. 
nrr#u =uureru rue er@eR rd 
q rs afar?t a»tenet 

• 

• 

• 

• 

• 
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, a aiaR qf srerafRti fer rrqe farh green rearera as@lei 
at arue l 

2. af 3friar, aruferu ra d n fsra far ~a I 

• 

• 

a gar vie srer aefiereR (area) alerae a~ si fa fr aaa 
rrgde aura ah ¢­ 

1. ze fa grja a 3rrefa a 177 RureeIra area& gffr 1955 ~ ieun 1 mt 4 a me # aez @r &r ea aaa f n ~I 
2. zs fa sae er a a gR efa at 3f=a 3in rs a I Ir? I 

r 

guae re a d 1 mt z a ma mf ez Rt ea au fa ~ 
sit a{ aez reran, @era a fur &i &1 

• grerfea1 
• - 

el@Hr 

ae Rs) 
as@ere (rsrear) 

' 
• 

• 

• 
a 

1 

• 

• 

• 

Page 56 
• 

325



r#a =upeesru eeruas aeae ed 
q sqaos afar& alr I 

• 

a1rue I 
• f srfriar, aruferu rar qi n fer fr @arr 

+. aftis g fie snf range far# «res raera ehe ale I 
2. aruft asiae afar agfig snf srqe far#t ersen raeera as<ire 

' 

• gear a gr=efe err 177 reera area? gffuH 1955 

ere 
ref=r ta greff a~ a ~ fr= ma sR qa ~ -- 

4. fare= & f z sreer mfeura aeme aerz fe are at af af @ 
3reffor ah are@ af a u sif»as _ 

at r rRr cal 
in 

• • 
• 

'j . . 
e @if rreera sf 

aefterer (rear) alee 
fret Ater 

• 

• 

• • 

Her 
# gr aia aHara aferer (rreaw) aerzra fra carer f) if»e ~ 

ppf= ~a a~t re eiezn 1 a 4 affe «re aezj a &t a eu sa gmfra 
aft KI ze eua ans f&aia ...................... at darn aere j fraran 
a eeafe fan var &L 
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• 

mar#tu Furer Herra arae d qa swvs afar@ a»ere l 

1. afti ga agfi snf rqa fa# greet realer= aeAe aenura I 

2 rruf aiae uf fie nfe rrge far#ht reen raeiera are#re 
a51la L 

3. af aria, arufera ra qi fsra fr ~arr 
• 

a gr iae sre as@tree (rrea) alerza a fa fr araure 
rgerqde aura aft z­ 

1. ze fa rear a 3r=afa err 177 rrera area? grfefa 1955 a 
tr iz 1 ar 4 a me ft eez t & sea aura fed z~ ~t 

2. e f gae er qa at gs gefa q4 a 3fr=a 3i wast a qa a~f 

gqtae rqe qa a t 1 a z a mz ft aez & & se» aura fad ~ 
gt a aez reran, @gr a fqrur a&i ~t 

' . 

' 

• 

• 

• 

• 

«.3a as 
aefarer (rear) 

' a»1en1d 
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eiera.-- frat rrid, ran e +ta fq~; 

• 

• 

• 

• 

• 

• 

g% $eds 

qzai " , iKiaG 

A' 
• 
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b, k 
2} %»~] 

syr zra zi, a.% 
bglz a wl Y, 

• 

his 2»u)el5%»¢ 

sas 
• 

«#. ea.· f a0 zrg m.as4»g 
aw , k 'ea, so h sss aa.a.3/» 

sas ~. 4 -a»mrs •? al e as; 
3@-r. waT 51) a4? ur Ls, 

am p. -Gu f 

Ar « a± .02% 
" 

-A u$ '} 
ah h 

€ 
• 

31 39 31 
ls)s p ,cl, 3 7 

• 

2ls1as \I' 
• 2w 

0.-6 3hr $us7 

29.2.2% 
32c 

• 

• 

, 
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• 

war ft-26 (f1 
(fr f« 153 19 

• 

• 

I am:. Ta 

3arrf 
(faff) 

ifa ere tr tr :. 2073-2076 r# 2076 ( wf 2019 ) i rarf 

r 4 {rt • #r 
rt rnr : 33 
rt gr.- 143 

1. a fie fie ft- 1/2 sf- rra • ~ arr 
2. fr r fa ra. #fie fR- 1/2 fR. na • ~ Ra«r, 

rfa aia: 625 08/06/2023 fr= 

rr a ii sfa 
var zieat a feta ea ra 

3.2300 # z#ra 0.0300 
• 

3 a 3.2000 3.20 
• 

3.2300 3.2300 3.2000 

313/73 

ii # arr i fin $[ 
Sr a fir f: rfi «ia#t far sr art] 
arts# :24-Feb-2026 

LI ,, �, 

• 

• 

Page 61 

330



I 

423/416 

417/275 

/ 316/73 
! 

NIC-BHUNAKSH 

Rite 24/02/20276 035626 p 

eh i me 

I 

7 T 

317/73 
I 
I 313/73 

42 

41 

309/75 

314/73 

• 

terr4 tee 
wt arent( ueteeny 

Rte here 

38 

I 
I 

• 

74 

• 

315/73 

• 

N 

- 
- 308/75 

• 
Scale 1 :4000 

«r 4:213/73 &r :3.2300 Hectare rat f :33gr af 
f fser[ err« era] # nfra [0.0300] «drs en [ 3.2000, 3.20 ] 
1.) sa f gr agfRs fie- 1/2 snfR~- rra • ~s arr 
2.) avf are cf e. sgf f- 1/2 sf~- zrorga • ds err 

:143 

le.. 
I 
I 

• vs ire df 6 snarer@t a fRrq A 
2. a uutn fad f =rareu eu 
• ffrt it ita/efa 

• TI&H? 
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• 
d 

+ 
fr@ ref=r a 

=ratu Rueru era aoare qad = sq&rs afar& a)rue f 
• 

­ 
n. eftis ga afti sf rsre fan srsen rearer aehe aenrre 
2 arrf aa ufea afis nfR rosrger far?ft srsen reraerra are#re 

a1ala l 
3. af 3frie, vrufera a ged fsa fan &a» 

ref qa 3ref Er 212 
rreer=r erera grfRf 1955 

Te, 
ref=n q geff at si fr amai re ga ~ -- 

1 ze ~fa geff uu qa area er=efa er 177 re;r araer& gfefu 
19ss fr-uft aren aft areera ege fr»an gen 81 

2. ze ~ fa 3rffur a a ~ z & sser aalera a rrea rr ·ia 
313/73 are& s2s ~aez fen (0.os Baez mnf~» a 320 &aevR 
ires men) fat ef kt 

3. ze ~ f» 3reffnu saa af f n s r=re af f»an on er 8I ail 
afi zf q sraf ad fa ~ van~et ref a hi) a sesia & an 
af ad a f~ a f i a& sf rear &I 

4. as s fa» areffnr a s sraer &g reff a as sf«» I1 sh sren & f 
3gpeff a fare a 3rs ar 3mer 3rerere are ge a? 

s. ze ~ f eff fafea f ar @vs es ~ st s~ m ~ er <q 
fer_ a1 igeT7 a r g@i s area ef eif a er i 81 are: a =rarera 
1.3mt. 3reffzo fen qr ar &a»er &I 
fern earear saga a srf 8 f» .sn¢. a A=ii eea ref a qer 

ft aren{ funs 3raffr a aft ard &e rie o»rerun rr~ t 

• 

• 

• 

• 

• 

asfee (rree) a»tenure 
fret &ark I 

' • 

aqR Rrs) 

acer (yaks 
8@er . , 

• 

' 

# ga aia afra asfeer (rrea) aarre frra saner fr~ sifaa &. 
ref= at e ieun 4 a s ~ affa re eezj a &t a er stat mfr 
aft I ze ea an fie ......................... at nan alee # fer@an 
rra eufe fazr Tu ~l 
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• • 
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~ Rrs) 
asher (rurea) 

8re 

4"11+f 

' 

• 

• 

• 

• 

• 

• 

• 

• 

1. Defis gar agfis snfR rorea fern srsen rarererra aeefre arerrue t 
2. raft aria uf fie sfe rre far# sreen reera aeefe 

a1e1a I 
3. f afrziar, aruferu ra gei fsa fr ~a»Re ; 

afu azpzeru erua aerare qe ~a au«veg 3far&t alerue 

• 

ae er qa a ta 1 m 2 a mez f aez &t &t sea qua f ~ ] 
3r a{ aez reran, ran a frun a&i 81 l 

• ara g aie sre are (urea) aerura a it fa fr are»are 
rerqda aura aft i­ 

1. ze f gef= q 3r=a«fa er 212 Herra a»sear? grfRfu 1955 a ~ iun 1 ar s a au f ez & t sea aura fe~ ) ~l 
2. ze f~ saa re ta at g refa q at sf= si st a qgr an~t 

• 

• 

-- 
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• - 

1955 

TI 

rru =wureu sues ere d q= rs arfra»? aterr t 

• 

' 

en 
# gan aia adra aetereR (rra) aterat fra enere f sifa»a • 

ref= q= a8t re in a 4 #j afje rer eezif at rt a er re gmfra 
aft z era an fie ........................ at ~rear alerae fererr 
ra eanfe fur van ~1 

eTea, 
ea, qw eff a~t a fr nur ea ~ -- • fe ~ f» z sreen fear= aefe asnae fr are a8 f afr arf 

3re/fa8t aer@ af sq sifa ~ ­ 

esera sea 
as@ere (urea) alerua 

fret fa I 

srrare g7'_. ..«""Re 
t__ssen raatera aefe aeat__314/73 407 rs ran 
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